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REPORT

The meeting of the Committee on Private Member's Bills and Resolutions was
held in the chamber of Hon'ble Speaker, Delhi Legislative Assembly on 1 1™ July, 2002
at 4.00 P.M. |

The Committee was informed that following two Bills already introduced in the

previous Session are awaiting consideration:-

1. | The Delhi Lokayukta and Upalokayukta (Second amendment) Bill, 2002- Shri
Mukesh Sharma

2. | The Delhi Reservation for other Backward classes in Committees and Self-
employment Schemes Bill, 2001- by Shri Mukesh Sharma

The Committee decided that these Bills be taken up for consideration in the next
Winter Session. However, on Friday the 19" July, 2002.( Private Member Day) The new
bills received, if in order may be introduced. In addition three Resolutions which have
found place in balloting be also listed for consideration in view of their importance.

The Committee was also informed that following two new Bills have been

received for this Session.

1. | The Delhi Land Reforms (Amendment) Bill,2002 — Shri N.K. Garg.

2. | The Prohibition of Extravagant Expenditure on Marriage Bill,2002 —Smt.
Kiran Choudhry

As regards the first Bill, the Committee was apprised of the opinion of the Law
Depptt. that as the subject matter of the Bill is covered under entry 18 of the State List,
hence the Legislative Assembly was not competent to make amendment in the Bill. The
Committee Members however had different opinion and desired that Law Secrtary may
be requested to personally attend the next meeting of the Committee to explain the
position and till then the Bill may be kept pending.

The Committee decided that “The Prohibition of Extravagant Expenditure on
Marriage Bill,2002” — by Smt .Kiran Choudhry may be allowed to be introduced in the
coming session on Friday 19.7.2002.

RESOLUTION

The Committee was informed that,in all fhe Secretariat had received Notices of
25 Resolutions. However, the following three Resolutions have found place in
balloting. The Committee decided that these may be listed on Friday 19 July, 2002
and allotted time as shown against each:-




[ SNo. | Name of the Member Text of the Resolution time
allotted

L Shri Mohan Singh Bisht This House resolves that keeping in
view the ensuing rainy season,
provision be made to spend money | 40 min.
from the MLA Fund For purposes of
draining out the rainy and dirty
water from all the unauthorized
colonies of the capital

2.8 Smt. Kiran Choudhry This House resolves that with a
view to provide education 10 all,
to achieve the target of cent 30 min.
percent literacy and keeping in
view the serious admission
problems of students it may be
made compulsory for all
government and private
educational institutions, schools
and colleges to run in two shifts

3. Shri Nand Kishore Garg This House resolves that out of
the three representative Directors
of Delhi Government in | 20 min

Indraprastha Apolo Hospital, at
least one Director may be a
member of the Delhi Legislative
Assembly to be nominated by the
Speaker.

The Committee desired to undertake a study visit to the States of Mahrashtra, Goa
and Karnataka for exchange of views with the sister committees of these States in '
August. The Chairman directed the Secretariat to get in touch with the Secretariats of
these Assemblies for concretising the visit.

The Committee authorized Shri Mangat Ram Singhal
Ram Bhaj to present the Report of the Committee to the House.

d in his absence Shri

CHAIRMAN
Delhi COMMITTEE ON PRIVATE MEMBER
Dated |2 July,2002.



